CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

R.A, Ne, 429 eof 1993
' 0.A, Ne, 2287 of 1992 = Sl
Dol 4 Decs b - [3 6 ARy =
Hen'ble Mr, J.P. Sharma, Member (J)
Hen'ble Mr, B.K., Singh, Member (A)

Sulekh Chand,

S/e Shri Ram Dayal,

5-3/3, Pelice Celeny,

Andrews Ganj,

N.U D.lhi. cesces Applicant

VERSUS

1, Delhi Administratien,
threugh, Chief Secret ary,
Delhi Administratien,
Delhi,

2, The Commisgiener of Pelice,

Delhi Pelice,
N, Delhi, LA Respendent ¢

CRDER (In Cireulat ien)

( By Hen'ble Mr, B.K, Singh, Member (A)

Thie Review Applicat ien Ne,429/93 hasbeen filed
by the learned eounsels, Shri R.L, Sethi and Shri Ashish
Kalia, fer the applicant, The Original Applicatien was
filed and argued by Shri B.B, Raval fer t he petitiener,

Mrs, Maninder Kaur Tepresented the Tespendent s, |

- It is an admitted faet t hat every evidence placed by the

learned ceunsel fer the applicant yas taken ints censideratien 5

all
and/the faets and legal ism es invelved in the case were

s

heard and decided en - merit after hearing heth the parties,

withE - ;
When the Ceurt is dealing £ a mat ter yhere there is ne |

alternatiye byt te drag infnqone.s frem certain faets and {
cenelusiens drayn ' &
circumstancos, the L ® cannet be described agZ;;.osucn?ption
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=

and assumptiens. If the cirecumstantial evidence is
such that an irresistable presumptiens er eenclusien
can bedrawn frem majer and miner prsmises placed
befere the Court, the Court is duty-beund te de so,
There is ns guestien of grant ef benefit eof doubt

te an applicant, It is net a eriminal trial,

3. There is ne factual or legal errer apparent en

the face of the recerd and alse there is ne diseceovery

of a new faect er svidence which ceuld net be preduced

at the time ef hearing of the O.A, Besides, there is

ne ethar sufficient er reasenable cause for fresh hearing
in the matter, A reviesu ap plicatien is maintaiwnable
enly when it ecomes within the feur cerners ef Order 47
Rule 1 read with Seetien 14 eof t he CPC, Revieu dees

net lie fer fresh hear ing ogy;rgumcnts or fer ecerreectien
of ajy erroneous view taken but for eorrectien of a

patent errer of faet or lay which: stares ene en the face
of reeerd

[uitheut any elaberate argument being needed te - est a-

blish: -, A plea net taken in the 0.A.. Ne, 2287/92, Sulekh
Chand Vs, Delhi Administratien & Anr,, cannet be raised
in the Revieu Applicatien, The review apnlicant has net
stated anything in this applicatien whieh was not st at ed
and considered when the 0.A. was deecided, The learned
eounsels for the applicant have alse net been able te
peint eut any fagctual er legal errer whieh st%r;sano en
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the face of r eecord ner have they been able te adduce any neu
evidence or new faets whieh they could net produce at the
time of hearing of the 0.A., UWe therefere feel that there
is ne sufficient and reascnable cause far recepning the

mat ter and accordingly the R,A, is dismissed as deveid

ef merit er substance,

Y %

Vw'\ ( J.P. Sharma )l%\\'b\‘?’b

.mb er Member (J)
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